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CHHATTISGARH ACT
(No. 16 of 2005)
THE CHHATTISGARH FISCAL RESPONSIBILITY AND BUDGET MANAGE-
MENT ACT, 2005

A Bill to provide for the responsibility of ithe State Government to ensure prudence in
fiscal management and fiscal stability by progressive elimination of revenue deficit, reduction
in fiscal deficit, prudent debt management consistent with fiscal sustainability, greater
transparency in fiscal operations of the Government and conduct of fiscal policy in 2 medium
term framework and for matters connected therewith or incidental thereto.

Be it enacted by the Chhauisgarh State Legislature in the fifty-sixth year of the Republic of
India as follows —

Short Title, extent |, (l) This Act may be called the Chhattisgarh fiscal Responsibility and Budget
and Commencement. * Management Act, 2005. '
] {2) It extends to the whole of State of Chhattisgarh,
(3 It shall come into férce from the date of its publicatioh in the official Gazette,
Definitions, 2. Inthis Act, uniess the cﬁntext otherwise requires —
(a) "Budget" means the annual financial statement Jaid before the House of the State

legislature under Article 202 of the Constitution.

(b) "Current year" means the financial year preceding the ensuing year;
(c) “Ensuing year" means the financial year for which the budget is being presenied;
{d} “Financial year" means the yeﬁ: beginning on the 1st Aprnil and ending on 315t

March next following;

(e) "GSDP” means Gross State Domestic Product at current market p\rices.

(f) "Fiscal deficit” means the excess of aggregaie disbursements (net of debt repay-

. ments) over revenue receipts, recovery of loans and non-debt capital receipts,
during a financial year; .

g "Fiscal indicators” means such indicators as may be prescribed for evaluation of
-the fiscal posttion of the State Government;

(h) "Fiscal targets” means the numerical ceilings and proportions to total revenue
' receipts (TRR) or GSDP for the fiscal indicators; :

(1) “Prescribed” means prescribed by the rales made under this Act;

» "Previoys year" means the year preceding the current year,
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k)

“Revenue deficit” means the difference between revenue expenditure and total
revenue receipts (TRR); _ . -

Explanation :—"Total revenue receipts' (TRR) includes State’s own revenue receipts (both

)

)

3]

tax and non-tax) and current transfers from the Cenire (comprising grants
" and State's share of Central taxes);

“Total liabilities” means the liabilities under the Consolidated Fund of the State

‘and the Public Account of the State and tncludes borrowings by the public sector

undertakings and the special purpose vehicles and other equivalent instruments

including guarantees where the principal or interest are to be serviced out of the
State budget.

(H The State Government shall take appropriate measures to reduce the
fiscal deficit and revenue deficit so as to eliminate revenue deficit by the
315t March, 2009 and bring  fiscal deficit down to 3% of the.GSDP by
the 31st March 2009.

) The State Government shall, gy rules made by it, specify—
(a) the annual targets for the reduction of fiscal deficit and revenue
deficit during the period beginning with the commencement of

the Act and ending on 31st March, 2009,

(b) The annual targets of assuming contingent liabilities in the form
of guarantees ard the total liabilities as a percentage of GSDP.

Provided that revenue deficit and- fiscal deficit may exceed the limits-

specified under this section on the ground or grounds of unforeseen demands on
the finances of the State Government arising out of internal disturbance or natural
calamity or such other exceptional grounds as the State Government may specify.

The State Government shall in each financial year lay before the State Legislature,

the following statements of fiscal policy along with the annual financial statement
and demands for grants, namely =

{a) The Macroeconomic Framewaork Statement;

(b) The Medium Tenn Fiscal Policy Statement; and

(c) The Fiscal Policy Strategy Statement.

The Macroeconomic Framework Statement shall contain an overview of the State
economy, an analysis of growth and sectoral composition of GSDP, an assessment
related to State Goverrument finances and fumure prospects. In particular and
without prejudice to the generality of the foregoing provisions the macro-
economic framework statement shall contain an assessment relating to—

{i) The growth in the GSDP

(ii) The fiscal balance of the State Govermnment as reflected in the revenue
balance and gross fiscal balance.

Fiscal management
principles.

Fiscal policy state-
ments to be laid be-
fore the legisiature.
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(3) (i The Medium Term Fiscal Policy Statement shall set forth in such form
as may be prescribed the fiscal management abjectives of the State
Governmenl and three-year roiling targets for the prescribed fiscal
indicators with clear enunciation of the underlying assumptions.

(ki) In particular and without prejudice to the provisions contained in sub-
section (1), the Medium Term Fiscal Policy Statement shall include the
varjous assumptions behind the fiscal indicators and an assessment of

_ sustainability relating to \—

{a) the balance between revenue receipts and revenue expenditure:

(b) the use of capital receipts including borrowings for generating
productive assets,

1G] The Fiscal Policy Strategy Statement shall be in such form as may be prescribed
and shall contain, inter alia :—

(M the fiscal policies of the Stale Govermnnient for the ensuing year relating
to taxation.ex penditure,borrowings and other liabilities, lending, invest-
ments, other contingent liabilities, user charges on public goods/utilities
and description of other activities, such as guarantees and activities of
Public Sector Undertakings which have potential budgetary implications;

P4

{ii) the strategic priorities of the State Government in the fiscal area for the
ensuing year,

(iii} the key fiscal measures and the rational for any major deviation in fiscal
measuges pertaining Lo 1axation, subsidy, expenditure, borrowings and
user charges on public goods/utilities; and

(iv) an evaluation of the current policies of the Stale Government vis-a-vis
/ the fiscal management principles set outin Section 3 and the fiscal
objectives set out in the Medium-Term Fiscal Policy Statement in sub-

section 3 (1) of section 4.

Measures for Fiscal 5. (D The State Government shall take suilable measures 10 ensure greater trans-

Transparency. parency in its fiscal operations in the public interest and minimise as far as
practicable, secrecy in the preparation of the annual financial statement and
demands for grants.

(2) * In particular, and without prejudice 1o the generality of the foregoing provisions,
the State Government shall, at the time of presentation of the budget, make
disclosures on the following, along with detailed information in such forms as may
be prescribed :

(i) the significanicharges in the accounting standasds, policies and practicés
affecting or likely 1o affect the computation of fiscal indicators;

(i) details of borrowings by way of Ways and Means Advances/Overdraft
availed of from the Reserve Bank of India.
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{3) Whenever the State Govemment undertakes to unconditionally and substantially
repay the principal amount and/or pay the interest of any separate legal entity, it
has 1o reflect such liability as the borrowing of the State in such form as may be
prescribed.

(4} The State Government shall in ecach financial vear lay before the State Legislature
the special statements along with the budget giving in detail the number of
employees in Government, public sector and aided institutions and related
salaries.

iy

6 (D The Minister-in-Charge of the Department of Finance (hereinafter referred toas  Measures to Enforce
Minister of Finance) shall review, every gquarter, the trendsin receiptsand ~ Compliance.

expenditore in relation 1o the budget estimates and place before the State
Legislature, the outcome of such reviews.

-

2 Whenever there is either short fall in revenue or excess of expenditure over the

' intra-year targets mentioned in the Fiscal Policy Swategy Statement or the rules
made under this Act, the Staie Government shall take appropriate measures for
increasing revenue and/or for reducing the expenditure including curtailment of ’

the sums authorised to be paid and applied form out of the Consolidated Fund of
the State. ’

Provided that nothing in this sub-section shali apply to the expenditure .
charged on the Consolidated Fund of the State under clause (3) of Anticle 202 of
the Constitution or any other expenditure, which is required to be incurred under
any agreement or contract, which cannot be postponed or curtailed.
(3) () Except as provided under this Act, no deviation in meeting the obliga-
tions cast on the State Covernment under this Act, shall be permissible
without approval of Legislature.

(ii) Where owing to unforeseen circumstances, any deviation is made in .
meeting the obligations cast on the State Government under this Act, the

Minister of Finance shall make a statement in the Staie Legislature b
explaining :— -

(a) such deviation in meeting the obligations cast on the State
Govemnment under this Act;

(b} whether such deviation is substantial and relates to the actual or
the potential budgetary outcomes; and

(c) the remedial measures the State Government proposes to take,
D The State Government may, make rules for carrying out the provisions of the Act. PowertoMake Rules,
@) In particular, and without prejudice to the generality of the foregoing power, such

rules may provide for alj or any of the following matters, namely :—

{a) the annual targets to be specified under sub-section (2) of section 3;

® The fiscal indicators ta be prescribed for the purpose of the sub-section .
(3)(3) of section 4;

(3] The forms of the Macroeconomic Framework Statement, Medium-
Term Fiscal Policy Statement and Fiscal Policy Strategy Statement .

under section 4;
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(d) The forms for disclosure under sub-section (2) and seb-section {3) of
section 5;
{e) Measures to enforce compliancc:' and
i Any other matter which is required to be. or may be, prescnbed.
Rules to be luid be- 8.  Every rule made under this Act shall be laid before the State Legislature.
fore legislature.
Protection of action 9.  No suit, prosecution or other l'ega! preceeding shall lie against the State Government or any
taken in good faith. officer of the State Government or any other person exercising any pewer or discharging any

function or performing any duty under this Act, for anything done in good faith or intended
10 be done under this Act or any rule made thereunder.

Baf_ﬂf‘-?u"’ﬂﬂi‘—"i"" of 1. No Civil courtshall entertain any suit or proceeding againstany decision made or order passed
Civil Courts. by any officer or authority under this Act 0r any rule made thereunder.

Act not in derogation 11. The Provisions of this Act shall be in addition to and net in derogation of any other law for the

of any other law. time being in force.
Power la remove dif- 12, (1) If any difficulty arises in giving cffect to the provisions of the Act, the Suate
ficulties. Government may, by order pubished in the Official Gazette, make such provi-

sions not inconsistent with the provisions of the Act as may be deemed
necessary for removing the difficulty.

. Provided that no order shall be made under this section after the expiry
of two years from the commencement of the Act.

(2) Every order made under this section shall be laid, before the Siate L,'egislamre.

STATEMENT OF OBIECTS AND REASONS

With a view to provide for the responsibility of the State Government to ensure fiscal and financial stability and
sustainability by achieving sufficient revenue surplus, reducing fiscal deficit and prudent debt managemeni through limits
on State Government borrowings, government guarantees, greater transparency in fiscal operations of the State Government
and use of a medium term (iscal framework, it was considered necessary to enact a law,

Hence th.is bill.

Raipur
_ Member-in-charge
Date . 2005. '
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. CHHATTISGARH ACT
.  (No. 15 of 2006)

THE CHHATTISGARH FISCAL RESPONSIBILITY AND BUDGET
MANAGEMENT (AMENDMENT) ACT, 2046

An Act to amend the Chhamsgarh Flscal prons:blhty And Budget Management Act,
2005 (No. 16 of 2005).

" Beit enacted by the Chhathsgarh Slate Legistature in the ﬁfty-—sevenﬂl year of the Republic of
India as follows

. M This Actmay be called the Chhamsgarh Fiscal Respons;bﬂlty and Budget Short title and

s ' g . o - Management (Amcndment) Act, 2006. _ _ © commencment.
i | - 2 ) 1t shall come mto force from the date of its- bubﬁcation in the Official Gazette.
| 2. | For section. 3 of the Chhatthgarh Fiscal Responsibility and Budgel Management Act  Amendment of sec-
] (No. 16 of 2005), the following shall be substituted namely :— _ "'f" 3.
'I,I ‘ 3. (1) ~ Annual targets :(—By the 31st day of March 2009, the State Government shall

take appropriate measures to reduce the revenue deficit. The State shall make
every endeavour to. maintain nominal revenue surpjus in each financial year
A . beginning with 2005-06 but however, under no circumstance, the state should
' - exceed revenue deficit as below :— :

2005-06 - Rs.  '253.20 crote
2006-07. - . Rs. 168.80 crore
2007-08 - Rs. - 84.4 crore
2008 09 and after. - Zero revenue deficit.
< . ’ -
(@2 The State Government shall reduce fiscal deficit every yeai béginning with finan-

cial year 2005-06 by an amount atleast equivalent to one fourth of what actual
fiscal deficit as a percentage of GSDP exceeds 3% in the financial year 2004-05,
so that fiscal deficit is brought down to not more than 3 percent of GSDP at the
end of March, 2009.
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{3) The State Govenﬁnem shall nb:t give new guarantees, in any financial year
' beginning with the financial year 2005-06, in excess of 1.5 percent of GSDP in
nominal terms or 0.5% of _GSDP on risk weighted basis, whichever is lower,

~

N The State Government shall not assume addit_io'nal total liabilities in-excess of 5
: percent of GSDP for any financial year beginning with 2005-06.

Provided that revenue deficit and fiscal deficit may exceed the limits
o specified under this section on the ground or grounds of unforeseen demands on
- : : the finances of the State Gevernment arising out of internal disturbance or natural
clamity or such other exceptional grounds as the State Government may
- - specify”. '

- . ®
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Short title, extent
and COMMINENCE-
mendt.

Amundment aof

Section 3.

CHHATTISGARH AC1
" (No. 200t 2011}

THE CHHATTISGARH FISCAL RESPONSIBILITY AND BUDGET. MANAGE-

An Act further

MENT {AMENDMENT) ACT, 2011

to amend the Chhattisgarh.Fiscal Responsibility and Budget

Management Act, 2005 {No. 16 of 2005).

Be it enacted by

the Chhattisgarh Siate Legislature in the Sixly-second year of the

Republic of India as foliows :—

-
1. {1} This Act may be called the Chhautisgarh Fiscal Responsibility and Budget -
Manugement (Ameadmenty Act, 2011, '
o
{2) L1 extends to the whole State of Chhattisgarh. )
K} It shali come into force from the date of its publication in the Otficial Guzetie.
2. " For sub-section (13}, (2) and {4) of Section 3 of the Chhattliscarh Fiscal Responsibitity
and Budget Management Act, 2005 (No. 16 of 2005) (hereinalter referred to as the
Principal Act}. the following sub-sections shall be substituted, namety -—
{1} Annual targets :— The State Government shall maintain revenue  deiicit
every vear, beginning from financial year 2011-12, as below —
2011-12 - Zero
2042-13 Zero
2013-14 - Zera
2014-15 - Zero
(2) The State Government shall maintain actual fiscal deficit as percentage of gross
State domestic product every year, beginning from financiul year 2010-11, as
helow—
201G-11 - 3%
2011-12 - 3%
2012-13 - 3%
2013-14 - 34
2014-15 -' 3%
(4) (i} The State Government shail matntain totaf outstanding debts  per-
centage of gross State domestie product every year, beginning {rom i
Hinancial year 2070- 11, as below— ,‘.}
2010-11 - 22.000% .,
2011-12 - 22.50% '
2012-13 - 23.00% ”4
2013-14 - 23.50%
2014-15 - 23.90%
{11} The State Government shatl not asseme additional wtal Habilities in

excess of 3 pereent of GDP for any linancial year beginning 2014-12:

Provided that revenue deficit and fiscal deficit may exeeed
the limits spectlied under this Section on the ground of erounds of
unforeseen demands of the finances of the State Government arising
out of internal disturbance or natural calmity oF such other excep-
tonat rrounds as the State Government may spectly”
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3. . - Forsub-section (Fhof Section 6 af the Principal Act. the following sub-section shall be
substituted. namely — : ’ - . )
61y {a) The Minister-in-Charge of the Department of Finance (heremafier

4, The Chhattisgarh Fiscal Responsibility and Budget Management (An*iendmem)

referred to as Minister of Finance) shall review, every quarter, the
trends in receipts and expenditure in relation o the budget estimates
and place before the State Legislature, the outcome of such reviews.,

{s)) Fiscal targets mentioned in the Section 3 shall be reviewed atleast
twice in a year by the state level committee headed by Chief Secretary
of the State as notified under the provisions of the Act.” -

Ordinance, 2011 {No. 2 of 2041) is hereby repealed.

- .

Amendment of

Section 6.

Repeal.

 TEE. T {0 A W, SEETE g WeER 4T Renery, Ui & gike 56 weim— 2011,
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FHIF 190 ] TR, EAR, T3 5 7E 2016 — ST 15, T 1938

fafey oz faumt = faum

Ty, T3 57 2016

FHIE 4446 . 149/21-31/97%. [.71. /16 . — Dt faumawm t Fmfofaa siftifem o e 02-05-2016 1t
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. F. dan, aifafim whm.
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Al Aty

(T 19 57 2016)
BTG ASTHINT ITETAE AR g9 Uy (Fwu=) Aferf=aw, 2016

BIETg TAH NG STEIIE AR a9 uay Jfaf@m, 2005 (FHF 16 T 2005)
1 o "yt w31 2q wrfufam.

U TR & Hedad 94 1§ S faum avea gr famfafad wu d ag sfufafim -

wiea wm owwr L (1) Tz aftfen SEiae TeENE e G a9e yay (FudE) aftufeam, 2016
Ll AT,

(2) g TG H 6 U hi AR § U R

ur 3 w1 EWEE. 2. Bl TG TSI 19 14 STaTiae Sii oie vaier Afefeam, 2005 (6. 16 9 2005) il 910 3 6 T W,
framferfiam wferanfe foan wime, erafq ;-

) T TR, Tt g, IRe & vt gt TAFE
fore i BT Ui & U 6 STETe form.”
TS JEY AT % fo7e G2 T TS
Ty, fai 5 7 2016

FHIH 4446/, 149/21-3 /9. /3. 71./16 . — WRA F WIATH F A53 348 F @UE (3) F AeR01 7 39 fasmr hit
THEEIF AT fE1F 05-05-2016 T AT AFATE THUTA o WIEHR & TG T fofa s 2.

TG o oAU & ATH & G441 TSR,
=R, &, g, afcivea wfe,
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CHHATTISGARH ACT
(No. 190f 2016)

THE CHHATTISGARH FISCAL RESPONSIBILITY AND BUDGET
MANAGEMENT (AMENDMENT) ACT, 2016

An Act further to amend the Chhattisgarh Fiscal Responsibility and Budget
Management Act, 2005 (No. 16 of 2005).

Be it enacted by the Chhattisgarh Legislature in the Sixty-seventh Year of the
Republic of India, as follows :-

1. (1 This Act may be called the Chhattisgarh Fiscal Responsibility and Short title and
Budget Management (Amendment) Act, 2016. commencement.
2) It shall come into force from the date of its publication in the Official
Gazette.
3, For Section 3 of the Chhattisgarh Fiscal Responsibility and Budget Management Amendment of
Act, 2005 (No. 16 of 2005), the following shall be substituted, namely :- Sechion %
¥3. The State Government shall, by rules, specify the Fiscal Rules.”

fiscal rules suggested for the Fiscal Responsibility
and Budget Management Acts of States by the
Finance Commission constituted by the President
of India.”

eI, a1 a4 o ST, STe ST AT HEOTE, TR 9 g 941 W - 2016.
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Sl Afrfaw

(sRHTh 399 2021)

FUWIR TR IWAMA IR a9 way (Fmas)  Aferfe=m,
2020

BEITE UFHINT ITEIA AR T uSy aftrfram, 2005 (F. 16 TF 2005)
F1 ot duifta 7@ 3g sttt

R RIS & SHewRd T4 # Sl [UHISA g Rforiad a0 # 9 eiftfafta & -

diew wm, e L (1) TE AR SHETE TTHIN T IR AR eie w=w (F@eeE) iffmm, 2020
qqr WA, THEATR

(2) THH! fIR HYul S iag Ted | B
(3) g s T | 1 W, 2020 9 W @O

uwt 3 w1 @WEE. 2 BiETE TSHINIT ITeErie ot Sofe waet sififamd, 2005 (. 16 /9 2005) it 9R1 3 U=,
frrforiaa ST ST, 19Tt ;-

“uveg e i Farfter ot 2019-20 T 2020-21 F fordt T e, Tl W IATE F
i vt & orfer i @i -

R T IR R Al ST s Ao smaaelt @ i U fafie emur, e
T TR fafafde R, % o ey & o W STHeniia Wit & SR A1 SHRT O S i,
TSRS T SR Fet S, Fehed TRe] IS % Hierwal & TR 39 Suaer # farfafde wfmeii 9@
TQEHAT.”

oTed TR, =i 3 A 2021

FHIE 3323 /1. 34/21-3/TE. [B. 7./ 21.— HRA H AT & AT 348 F WU (3) F AR H 3 fawmT 1 Goeiers
AR fi 3-3-2021 1 ST STIETE TAUTA & TR | UaggRI W fHan St 2.

BTG o T & T & AT AR,
INY FAR FHfed, srfaiTa |fa.
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-CHHATTISGARH ACT
(No. 3 of 2021)

THE CHHATTISGARH FISCAL RESPONSIBILITY AND BUDGET MANAGEMENT
(AMENDMENT) ACT, 2020

An Act further to amend the Chhattisgarh Fiscal Responsibility and Budget
Management Act, 2005 (No. 16 of 2005).

Be it enacted by the Chhattisgarh Legislature in the Seventy First Year of the Republic
of India, as follows :-

L €)) This Act may be called the Chhattisgarh Fiscal Responsibility and Short title, extent
Budget Management (Amendment) Act, 2020 . and commencement,

@ It shall extend to the whole State of Chhattisgarh.

€)) It shall come into force with retrospective effect from the 1st day of March,
2020.
2, After Section3 of the Chhattisgarh Fiscal Responsibility and Budget Management Amendment of
Act, 2005 (No. 16 of 2005), the following shall be added, namely :- Section 3.

“Provided that fiscal deficits for the financial years 2019-20 and 2020-21 shall
not exceed five percent of Gross Domestic Product:

Provided further that revenue deficit, fiscal deficit and total liabilities as
percentage of Gross Domestic Product may exceed the limits specified under this
provision on the ground or grounds of unforeseen demands on the finances of the
State arising out of internal disturbance or natural calamity or such other exceptional
grounds as the State Government may specify.”

TEITelh, FUT A1 G AT, SienTg FR Wi HE0Ter, T TR e R § e a9t Wi - 2021
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